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Final Order No. 21094 / 2018

Per : P DINESHA

The assessee has filed this appeal challenging the findings of
Commissioner of Central Tax (Appeals), Mysore dated 15.11.2017. The brief
facts relevant to decide the above appeal are that the appellant was a
successful builder and therefore was awarded with tender to cater the 103™
Indian Science Congress 2016. It is the case of the Revenue that the event
of 103" Indian Science Congress was provisionally paid under the Ministry of
Science and Congress, was the service receiver and not the University of
Mysore and that it was the Indian Science Congress which was the organizer
of the event which was having overall control and supervision over the event
and therefore the catering service was not covered under Section 65(76)(a)

of the Finance Act 1994.

(Operative portion of the Order was pronounced
in Open Court on 31/07/2018)

(P. DINESHA)
JUDICIAL MEMBER
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